BEFORE
HON’BLE MR JUSTICE SR SEN
BA No. 52 of 2014

26.11.2014

Heard Mr. AS Siddiqui, learned counsel for the
petitioner as well as Mr. ND Chullai, learned senior counsel
assisted by Mrs. NG Shylla, learned State counsel.

Bail application will be considered after perusal of
CD and after hearing of 10.

Since, Mr ND Chullai, learned senior counsel is
present and accepted notice, hence, no formal notice is called
for.

List this case on 3.12.2014 for CD, appearance of

I0, hearing and for further order.

JUDGE

V Lyndem



BEFORE
HON’BLE MR JUSTICE SR SEN
WP(C) No. 72 of 2013

26.11.2014

None appears for on behalf of the petitioner.

Mr. SC Shyam, learned senior counsel for respondents
is present and prayed for 2(two) weeks’ time.

Prayer is granted.

List this matter after 2(two) weeks.

JUDGE

V Lyndem



BEFORE
HON’BLE MR JUSTICE SR SEN
WP(C) No. 317 of 2013

26.11.2014

Heard Mr. AH Hazarika, learned counsel for the
petitioner as well as Mrs NG Shylla, learned counsel appearing
for on behalf of respondents No. 1 to 5 who submits that, she
needs another 10(ten) days’ time to procure the record from the
Director of School Education & Literacy, Meghalaya.

Prayer is allowed.

Mr. Sen Gupta, learned counsel appearing for
respondents No. 6 & 7 is not present.

List this case after 2(two) weeks.

JUDGE

V Lyndem



BEFORE
HON’BLE MR JUSTICE SR SEN
WP(Crl.) No. 8 of 2013

26.11.2014

Heard Mr. R Kar, learned counsel for the petitioner
as well as Mr. ND Chullai, learned senior counsel assisted by
Mr. JM Thangkhiew, learned State counsel.

Judgment & Order reserved.

JUDGE

V Lyndem



